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CENTRAL ADMIN ISTRAIRVE TRIBUNAL
PRINGIPAL BENCH N/LELHI

O. Ao 934/1988
New Delhi this the 9th day of Nevember, 1993,

- The Hen'ble Mr.N.V.Krishnan, Vice Chairman(A)
The Hon'ble Mr.B.S.Hegde, Member(J)

Asha Ram Koli \
H.No, 9565/ 2, Geushal g Lines,
%:r; Dari,Kishmgunj,

h § 6, .
£21h1-110006 e Applic ant

(By Advecates Sh,Umesh Mishra with
A.Kalia,counsel )

Versus

1, Bnion of India, Ministry eof
Telecemnunic at ion,Ge vt f Indig,
Sanchar Bhawan,N/Delhi threugh
its Secretary, .

~ 2¢ The Director General,

Telecommunicat ion, Deptt,o f .
Telecommuriic at ion, Sanchar Bh awan,
New Delhi, . :

C cee m Spond?n ts

(None f@f the re spa(éj,dents)
| ; ORDE R(ORAL) ,
(Hen'ble Sh, N.i Krishnan, Vice Chairman (A))

_Tlai’s Q':‘-fA'; was'fi’led by the Appliicant en 20, 5, 1988
ond was admitted on 24.5-1988, Notice was issued to ‘t",he |
_re'spondents.i'h.uéh ser{red and given adequate oppertunites,
Meither the re éhpondent‘s nor any represent ative or coeunsel
peared on behal f ef. respondents, The respondents have not
filed any reply, Heneei this gpplicatien is being disposed
of on the basl.is,‘ef a;.rail sble fec'erds, af‘;ér hearing the

* .

applicantscounsely -
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2, The applicent jeined the effice of the Directer

General, Telecommunication, Gevt.ef India, Sanchar Bhawan,

. .
New Delhi as a Sectienal Officer w,e.,f. 1967, He was
premoted as Assistant Engineer w.e.f. 16,7.1S77 and he

was reqgul arised on th:a.t pest wee.f, 20.3,1978,

|
3, He was premoted to the pest of Executive

Engineer(Electrical) we.e.f. 23.4.1983, He has not been

A}

requl arised on that pest.

4, It is in this circumstance: ihat the

spplicant has filed this application seeking the

foliewing reliefsi-

.

1. The impugned seniority list dated 13,11,87
in respect of Asstt. Englneers(Elect)sheuld
be quashed as invalid, impreper and
imoperative;

ii Direct the respondents to count the peried
of officiating of the applicant as Asstt,
Engineer(Elect) and that of as Executive
Engineer(Elect) towards reguler service and
refix his seniority and place him at the
sgppropriate place vis-a-vis direct recruits;

’

Se During the course of hearirig, the learned

counsel for the applicant did not press the prayer
LL-’ Og ﬁ_ Cﬁ 3—‘/37\ /{A (..</‘ ngt

at sub para (1) in pars 9/and hence that prayer is

not being considered, The only important prayer that

remains is 9(ii) of the O.A. which is for a directien

te the respondents count the pc?riod of efficiatien

of the spplicaent as Asstt.Engineer(E) and that of as

Executive Engineer(Elect) tewards regular service and

5:9fix his senierity and p].\ace him at the apprepriate

Place vis-a-vis direct recuits;
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- 6. ‘The le amed counsel for the applicant preduces
fer our pei‘t;lsal Memo r an dum NQ.Zl/l/BLCVG,_ dt.3.i.‘.3;83
-issued by the IInd re spendent( Directer General ef Pests,
Telegraph Civil Wing Gazetted,N/Delhi) uhlch states that
the applic ant is promoted to the grade ef Exscutive
Engineer(E) on a‘purely- temperary and adhec 'ba;sis

with effect from the date he takes over the charge, till

such time alternative arrangement are made.

7e We gre of the view that the case of the
applicant fer regul arisation. as Executive Engineer(Elect)
is a matter to be considered by the IInd respondent in

sccordance with law, Therefore, the gnly direction we

can give in t_his cése is fhat_ the. second 'respendent should
consider the questionof regularisatién ef the spplt ant as
Executive Enginéer(f-::) and determine the peried of service,
if any, rendered -by- hlm in that pest which will count fer
senierity in that grade, in ac;:erdance with 1aw, Accordingly,
we issue such a direcfi@n te‘the secend resf)mndeﬁt vhe shall
communic ste his decision to the applicant in this regard

within 2 months from the date of receipt of this erder.

8., - Accordingly, OA is disposed of with this directien,

(/(2%{/”/ ; } .

(N, VoKrishnan)

I gﬁ/é;,

(B,S. Heg
‘Member(J) ." Vice Chairman(A)
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